
IN THE HON'BLE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 920 OF 2022 
IN THE MAnER OF: 
Minakshi Arora. ... ..... Applicant 

Versus 
State of Uttarakhand & Ors. ... Respondents 

REPORT BY WAY OF AFFIDAVIT ON BEHALF OF DISTRICT 

MAGISTRATE, DEHRADUN, IN COMPLIANCE OF DIRECTIONS 

PASSED BY THE HON'BLE NATIONAL GREEN TRIBUNAL VIDE 

ITS ORDER DATED 30.05.2023 

PAPER - BOOK 

IN D EX 


Sri 	 Particulars Pages 
1. 	 Report by way of Affidavit on behalf of District Magistrate, 

Dehradun, in compliance of directions passed by the 
Hon'ble National Green Tribunal vide its order dated 
30.05.2023. 

2. 	 ANNEXURE R-1: A true copy of the order dated 
30.05.2023 

3. 	 ANNEXURE R-2: Copy of the report, letter of presence 
alongwith photographs 

Filed by: 

y'~~ 
HUL VERMA] 

Additional Advocate General for State of Uttarakhand 
137, Tower No.10, Supreme Enclave, 

Mayur Vihar Phase-I,Delhi-11 0091 
Mobile No. 9717706032 

Email-advrahulverma9999@gmail.com 
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IN THE HON'BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 


ORIGINAL APPLICATION NO. 920 OF 2022 


IN THE MATTER OF: 
Minakshi Arora. . ....... Applicant 

Versus 
State of UUarakhand & Ors. ... Respondents 

EPORT BY WAY OF AFFIDAVIT ON BEHALF OF DISTRICT 

DEHRADUN IN COMPLIANCE OF 

I, Mrs. Sonika W/o Shri Dhanajay Upadhayay aged about 

43 years, presently posted as District Magistrate, Dehradun, 

UUarakhand, do hereby solemnly affirm on oath and state as 

under: 

1. 	 That in my abovementioned official capacity, I am acquainted 

with the facts and circumstances of the present maUer, and 

am fully competent to file present Report by way of Affidavit. 

._ ."",t the abovementioned original application was filed by the 
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3. 

Respondent No.10 - Mr. Virender Singh Arora, Slo Harcharan 

Arora, RIo 197/3, Landour Bazar, Mussoorie, Oehradun, 

Uttarakhand is raising construction at Khasra No. 171 at 

Village Dhanaula which lies at confluence of Song and Baldi 

Rivers, and construction is being raised in flood plains of the 

said rivers. It is also said that Baldi River is a tributary to Song 

river which is a major tributary to River Ganga and therefore, 

provisions of River Ganga Rejuvenation, Protection and 

Management) Authorities order, 2016 are applicable to the 

river in question and any construction in river flood plain is 

prohibited. This Tribunal in O.A No.1 0/2015, Indian Council for 

Eriviro-Iegal Action vs. National Ganga River Basin Authority 

& Ors. has directed for identification of flood plain zone on 

River Ganga and its tributaries. 

That the matter was listed on 05.01.2023 before this Hon'ble 

Tribunal, after hearing this Hon'ble Tribunal was pleased to 

pass the following directions: 

"..................................................................... 
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3. In our view, before taking any further action, it will 

be appropriate to obtain a factual and action taken report in 

the matter. We constitute a joint committee comprising 

State PCB and District Magistrate, Dehradun to visit the 

site, collect relevant information and submit factual and 

action taken, if any, report to this this Tribunal within two 

months by email at judicialngt@gov.in preferably in the 

form of searchable PDF/OCR Support PDF and not in the 

form of Image PDF. Nodal agency will be District 

Magistrate, Dehradun for coordination and compliance. 

4. R-1, 3, 6, 8 & 9 are represented by Sh. Rahul 

Verma, Ld. AAG. He may also file response on behalf of the 

aforesaid respondents to this O.A. Issue notice to R-10 

also. 

S. We also direct that the committee shall furnish copy · 

/,:?~\., A: " ~ '. of report if it finds any contravention on the part of R-1 0 in 

/~~:.. ;J!>---"...:. ~~ . ,-'" -~oing ahead with construction in question so as to enable 

. R-10 to file objections, if any, to the said report within 10 .\ 
. days after receipt of report . 

• ,/ j 
/. 6. List for further consideration on OS. 04. 2023. 

7. A copy of this order be forwarded to State PCB and 

District Magistrate, Dehradun by email for compliance. " 
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4. 	 That, thereafter, the matter was listed on 30.05.2023, after 

hearing, the Hon'ble Tribunal was pleased to pass the 

following directions:­

" .................................... ~ ........ .. ............................ .. 


.. .. .. .. .. .. .. .. .. .. .. .. .. .. .. .. .. .. .. .. .. .. .. .. .. .. .. .. .. .. .. .. .. .. .. .. .. .. .. .. .. .. 


..... . ':' '''' . . .......... . ........................ . 


5. The matter was considered on 05.01.2023 where 

Tribunal found it appropriate to . constitute a joint committee 

comprising State PCB and District Magistrate, Dehradun to 

file a factual and action report. 

6. Pursuant to said order, a letter of District 

Magistrate, Dehradun, addressed to Sh. Rahul Verma, Adv. 

has been placed on record which states that one Sh. 

Virendra Arora Sio Sh. Hari Charan Arora, resident of 

19713, Landour Bazar, Mussoorie has made encroachment 

at about 0.486 Ha land which is part of flood plain zone of 

the river and District Authorities have been assured by the 

said encroacher to remove the said encroachment. 

7. Learned Counsel appearing for the State of 

Uttarakhand stated at the bar that the encroachment, if not 

removed by the person concerned on its own, shall be 

removed and demolished by the District Authorities within 

one month. 

Di J 
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8. As requested, list this matter on 12th July, 2023, by 

which time the District Magistrate, Dehradun shall file an 

action taken report to show compliance of the statement 

made at the bar today. 

9. District Magistrate will also place on record a positive 

statement that besides the encroachment allegedly made by 

Sh. Virendra Singh, there is no other encroachment by anyone 

else in the area in question that is along the flood plain zone of 

the river Song and Baldi. It is also made clear that if there is 

any such other encroachment also, effective action shall be 

taken for removal thereof and in the next action taken report 

such facts shall be disclosed." 

A copy of the abovementioned order dated 30.05.2023 is 

annexed hereto and marked as ANNEXURE R-1. 

That in compliance of the abovementioned directions passed 

. 
:by this Hon'ble Tribunal passed Vide order dated 30.05.2023, 

the necessary instructions were issued immediately on 

30.05.2023, to ensure the compliance of the directions passed 

by this Hon'ble Tribunal and in view of the same, the Tehsildar, 

Sadar, Dehradun, UUarakhand constituted a team to remove 

the abovementioned illegal constructions/ encroachment, and 

. nominated the Revenue Inspector, Raipur and Executive 
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Engineer, Irrigation Division, Dehradun, UUrakahand for further 

action, and in continuation thereof, the action of removal of the 

illegal construction/ encroachment, was done on 01.06.2023, 

by the joint team of Revenue Department and Irrigation 

Department, in the abovementioned joint team Tehsildar, 

Sadar, Dehradun, Revenue Inspector, Raipur, Revenue Sub 

Inspector, Chamasari, Assistant Engineer, Irrigation Division, 

Dehradun, the husband of Village Pradhan Village Dhanaula 

(namely Saleem Ahmad) and representative of Shri Virendra 

Singh (namely Mr. Vishal) were present at the time of removal 

of illegal concrete construction/ encroachment. 

illegal concrete construction which was made by brick Stones/ 

raised by Mr. Virendra Singh upon Khasra No.171 along river 

side by using J.C.B. Machine, and presently there is no illegal 

construction/ encroachment at the site in question. Copy of 

report, letter of presence alongwith photographs are annexed 

hereto and marked as ANNEXURE R-2. 

e 
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7. 	That the present Report by way of Affidavit in compliance of 

direction passed by this Hon'ble Tribunal is being filed kind 

/.t.*£f;~~.. ,~..~, perusal of this Hon'ble Tribunal. 

") )~...:-~
..~. .- ', ­

. , 
::.- ...: r ~~. ' .. ,t 

~ 
• 

, 
I 

OM ' .. 

VERlFICATION 
I, the deponent above named do hereby verify and say that 

the contents of my above report by way of affidavit are true and 
correct to my knowledge based on record, no part of it is false 
and nothing material has been concealed there from. The legal 
submissions are further true as per legal advice received and 
believed to be true and correct. 
~ Verified by me at Dehradun, Uttarakhand on this ~C day 

of~,2023. . 

NOiA~/:1/~> 
Filed 

AHUL VERMA] 
Additional Advocate General for State of Uttarakhand 

IRespondents 
137, Tower NO.10, Supreme Enclave, 

MayurVihar Phase-I, 
Delhi-110091 

Mobile No. 9717706032 
Email-advrahulverma9999@gmail.com 

, ..... '""' . . 
,. " , ~. f. 
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Item No. 05 Court No.2 

BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 


Original Application No. 920/2022 
(I.A. No. 422/2023) 

Minakshi Arora 	 Applicant 

Versus 

State of Uttarakhand & Ors. Respondent(s) 

Date of hearing: 30.05.2023 

CORAM: 	 HON'BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER 
HON'BLE DR. A. SENTHIL VEL, EXPERT MEMBER 

Applicant: Mr. Rahul Chaudhary, Adv and Ms. Sruthi K. Adv. 
Respondent: Rahul Verma, AAG, for State of Uttarkhand. 

Mr. Mukesh Verma, Adv. for UKPCB. 

ORDER 

I.A.No.422/2023 

1. It is pointed that sole applicant Minakshi Arora has expired on 

06.03.2023 hence her husband Kesar Singh has sought impleadment as 

applicant to pursue this matter. 

2. Learned Counsel for the respondents have no objection to this 

application. 

3. The application is allowed. Let necessary impleadment/correction 

of array of parties by done within three days. 

Original Application No. 920/2022 
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Mussoorie, Dehradun, Uttarakhand is raising construction at Khasra No. 

171 at Village Dhanaula which lies at confluence of Song and Baldi 

Rivers and construction is being raised in flood plains of the said rivers. It 

is also said that Baldi River is a tributary to Song river which is a major 

tributary to River Ganga and therefore, provisions of River Ganga 

Rejuvenation, Protection and Management) Authorities order, 2016 are 

applicable to the river in question and any construction in river flood 

plain is prohibited. This Tribunal in O.A No. 10/2015, Indian Council for 

Enviro-Iegal Action v. 2 National Ganga River Basin Authority & Ors. has 

directed for identification of flood plain zone on River Ganga and its 

tributaries. 

5. The matter was considered on 05.01.2023 where Tribunal found it 

appropriate to constitute a joint committee comprising State PCB and 

District Magistrate, Dehradun to me a factual and action report. 

6. Pursuant to said order, a letter of District Magistrate, Dehradun, 

addressed to Sh. Rahul Verma, Adv. has been placed on record which 

states that one Sh. Virendra Arora S/o Sh. Hari Charan Arora, resident of 

197/3, Landour Bazar, Mussoorie has made encroachment at about 

0.486 Ha land which is part of flood plain zone of the river and District 

Authorities have been assured by the said encroacher to remove the said 

encroachment. 

Learned Counsel appearing for the State of Uttarakhand stated at7. 

the bar that the encroachment, if not removed by the person concerned 

on its own, shall be removed and demolished by the District Authorities 
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8. As requested, list this matter on 12th July, 2023, by which time the 

District Magistrate, Dehradun shall me an action taken report to show 

compliance of the statement made at the bar today. 

9 . District Magistrate will also place on record a positive statement 

that besides the encroachment allegedly made by Sh. Virendra Singh, 

there is no other encroachment by anyone else in the area in question 

that is along the flood plain zone of the river Song and Baldi. It is ruso 

made clear that if there is any such other encroachment also, effective 

action shall be taken for removal thereof and in the next action taken 

report such facts shall be diclosed. 

Sudhir Agarwal, JM 

Dr. A. Senthil Vel, EM 

May 30,2023 
Original Application No. 920/2022 
(LA. No. 422/2023) 
HB ~ 
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